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Deemed and Statutory Urdu Universities

Written Answers

3180 DR. SHRIKANT RAMCHANDRA
JICHKAR : Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to
state :

(a) the number and names of the Urdu
Universities (Deemed and Statutory) in the
country and the number of students enrolled
in each of them;

(b) the total expenditure incurred by
Government on them during the last three
years; and

(c) whether Government propose to esta-
blish any new Urdu University ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA) : (a)
According to the information furnished by the
University Grants Commission, there is no
Urdu University in the country at present.

(b) Does not arise.

(¢) Government has constituted a Com-
mittee under the Chairmanship of Shri Aziz
Qureshi, ex-M.P., to consider in detail all
aspects of the establishment of a Urdu
University and make suitable recommenda-
tions to the Government in this regard.

[RAJYA SABHA]
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Kendriya Vidyalaya Sangathan Employees
under CAT

3181. SHRI MISA R. GANESAN :

SHRI MOHD. KHALEELUR
RAHMAN :

SHRI SARADA MOHANTY : SHRI
N. GIRI PRASAD :

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state :

(a) whether AIKVTA has been demand
ing that Kendriya Vidyalaya Sangathan
employees be brought under the jurisdiction
of Central Administrative Tribunal; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTI1IST OF HUMAN RESOURCE
DEVELOPMENT  (DEPARTMENT  OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA) : (a) and (b)
Yes, Sir. Kendriya Vidyalaya Sangathan,
being a Society under Societies' Registration
Act, does not automatically come under the
Jurisdiction ~ of  Central  Administrative
Tribunal, Section 14(2) of the Central
Administrative Tribunal Aot-1985, empowers
the Central Government to issue notification
for bringing Corporations/ Societies owned or
controlled by the Government of India within
the jurisdiction of Central Administrative
Tribunal in regard to service matters of the
employees of such bodies. No such
notification  for  Kendriya  Vidyalaya
Sangathan, could be issued as the Central
Administrative Tribunal is not enquipped at
present to bear any extra work load.
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